
NATIONAL COMPANY LA\,\/ TRIBUNAL
JAIPUR BENCH

(thro ugh web-bcrsed video conferen cin g pt otform)

In the matter of:

Sanjay Mehta & Anr.
Versus

Royal Buildsquare Pvt. Ltd.

(Raghu Nayyar)
Technical Member

December 01,2021
H.M

Item No. 102

CP No. (IB)-08/7 I JPR/2020

Under Section 7 of IBC, 2016

...Financial Creditor

... Corporate Debtor

(Dee[€ffilra Joshi;
Judicial Member

Coram: HON'BLE MR. DEEP CHANDRA JOSHI, JUDICIAL ]IEIIBER
HON'BLE MR. RAGHU NAYYAR, TECHNICAL }IE}IBER

Present Through Video Conferencing: -

For the Financial Creditor : Mohit Singhvi, Adr'.

For the Corporate Debtor : Ankit Sareen, Adv.

ORDER

Heard Mr. Mohit Singhvi, Adv. for the Petitioner / Financial Creditor. \1r.

Ankit Sareen, Adv. appears for the Respondent / Corporate Debtor. \1r. \Iohit

Singhvi, Adv. for the Petitioner / Financial Creditor seeks to u,ithdrarv the petition

with liberty in terms of the Judgment of the Hon'ble Supreme Court in the case

of Munish Kumor Vs. Union of India (UOD and Ors. lYrit Petition (C1 \o.

26/2020 dqted 19.01.2021. In the circumstances, the CP is dismissed as

withdrawn with liberty in terms of the aforesaid judgment. CP No. (IBF

08/7/JPR/2Q20 is disposed of accordingly.
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